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ORISSA ACT 4 OF 1998

*THE PROVINCIAL SMALL CAUSE COURTS (ORISSA
AMENDMENT) ACT, 1997

[Received the assent of the President on the 9th March 1998, first published
. in @1 extraordinary issue of the Orissa Gazette, dated
the 2nd April 1998)

AN ACT TO AMEND THE PROVINCIAL SMALL CAUSE COURTS ACT, 1887 IN ITS
APPLICATION TO THE STATE OF ORISSA.

BE it enacted by the Legislature of the State of Orissa in the Forty-eighth
Year of the Republic of India as follows:—

1. This Act may be called the Provincial Small Cause Courts (Orissa
Amendment) Act, 19y7.

2. In the Provincial Sm¢ll Cause Courts Act, 1887, for sub-sections (2) and (3) of 9 of1887

section -15,  the follo.ving sub-section shall be substituted, namely:—

“(2) Subject to the exceptions specified in that Schedule and to the provisions
of any enactment for the time being in force, all suits of a civil natyre of Which
the value does not exczed two thousand and five hundred rupees shall be
cognizable by a Court of Small Causes.”,

*For the Bill See Orissa Gazette, extraordinary, dated the 23rd September 1997 (No. 1194)



